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108judicial officers set to

TRIBUNE NEWS SERVICE

CHANDIGARH, FEBRUARY 4

No less than 108 newly induct-
ed judicial officers are set to
render their service in the state.

Their induction comes at a
time when Haryana is grap-
pling with over 15.26 lakh pend-
ing cases, including 11,00,725
criminal matters  directly
involving life and liberty.

The officers will take charge
as they formally complete
their one-year induction train-
ing programme at the Chandi-
garh Judicial Academy on
February 7. The event, mark-

State grappling with
15.26L pending cases

ing their movement from
training halls to the court-
rooms, will be held at the Judi-
cial Academy auditorium.

Justice Rajesh Bindal and
Justice Augustine George
Masih, Judges of the Supreme
Court of India, are scheduled
to attend the function.

It will be presided over by
Justice Ashwani Kumar
Mishra of the Punjab and
Haryana High Court, in the

SCHEDULE I
FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS
OF DPG SECURITIES PRIVATE LIMITED
Name of Corporate Person DPG SECURITIES PRIVATE LIMITED

Date of incorporation of Corporate Person | 17/04/1996

Authority under which Corporate Incorporated under the Companies Act, 1956 having
Person is incorporated /registered authority of Registrar of Companies, Chandigarh
Corporate identity number / limited liability | U67120PB1996PTC018037

identity number of Corporate Person
Address of the registered Office and
Principal office (if any) of Corporate Person
Liquidation commencement date of
Corporate Person

7.| Name, address, email address, telephone
number and the registration number of
the Liquidator

N

w

>

o

560 Ludhiana Stock Exchange, Feroze
Gandhi Market Ludhiana, Punjab, India.
03rd February, 2026

>

Name: Mast Ram

Address: 1st Floor, SCO 35, Sector 20 C,
Chandigarh-160020, CH

Email: mrchechi@gmail.com

Mobile Number: +91 94172-64876

Regn.No: IBBI/IPA-002/IP-N00211/2017-18/10664
AFA Valid upto: 30.06.2026

8.| Last date for submission of claims 05th March, 2026

Notice is hereby given that DPG Securities Private Limited has commenced voluntary liquidation on
03rd February, 2026.

The stakeholders of DPG Securities Private Limited are hereby called upon to submit a proof of their
claims, on or before 05th March, 2026, to the liquidator at the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submitthe proof of claims in person, by post or by electronic means.

Submission of false or misl proofs of claim shall attract penalties.

"

Sd/-

Mast Ram

Liquidator of DPG SECURITIES PRIVATE LIMITED
Regn. No.: IBBI/IPA-002/IP-N00211/2017-18/10664

Date: 03.02.2026
Place: Ludhiana

ake charge

presence of Justice Harsimran
Singh Sethi, Judge-cum-Pres-
ident of the academy’s Board
of Governors.

The judicial academy func-
tions under the patronage of
Chief Justice Sheel Nagu,
Chief Justice of the Punjab
and Haryana High Court. The
Board of Governors compris-
es Justice Sethi as President,
along with Justice Anoop
Chitkara, Justice Suvir Seh-
gal, Justice Vinod S Bhardwaj
and Justice Jagmohan Bansal
of the Punjab and Haryana
High Court.

Information obtained from
the National Judicial Data
Grid shows that criminal cases
alone account for nearly three-
fourths of the total backlog,
underscoring the strain on the
justice delivery system.

The numerical representa-
tion is far from trivial, particu-
larly when considering the
human aspect of the matter.
The protracted legal battles,
enduring from one generation
to the next, exact a toll on the
individuals and families
involved. The prolonged
nature of these cases imposes a
substantial financial and emo-
tional burden on the parties.

Moreover, the protracted res-
olution of court cases can lead
to severe consequences, espe-
cially for those seeking com-
pensation, redress, or resolu-
tion in legal disputes. Matters
left unresolved contribute to a
burgeoning backlog in the
legal system, impeding its
overall efficiency.

(0 ICICI Home Finance | An

heri -

rporate Office: ICICI ICICI Home Finance Company Limited ICICI HFC Toweﬁ
Kurla Road, Andheri (East), Mumbai - 400059, India
Branch Office: 1st floor, SCO-146-147, Feroze Gandhi Market, Ludhiana- 141001

Notice for sale of immovable assets through Private Treaty

Interest (Enforcement) Rules, 2002

Home Finance Company Ltd., will be sold on “As is where is”, *
Treaty as perthe brief particulars given hereunder;

Sale Notice for Sale of Immovable Assets through Private Treaty under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with Rule 8(8) r/w Rule 9 (1) of the Security

ICICI Home Finance Company Limited (ICICI HFC) conducted several e-Auctions for the sale of the mortgaged
property mentioned below, however, all such e-Auctions failed. Now, an interested buyer has approached ICICI HFC
with an offer to purchase the said property for an amount of Rs. 2,80,000/- Notice is hereby given to the public in
general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property
mortgaged/charged to the Secured Creditor, the Possession of which has been taken by the Authorized Officer of ICICI
‘As is what is”, and “Whatever there is”, by way of Private

Sr.| Name of Borrower(s)/ Details of the Amount |ReserveDate and| Date & [One Day| Sarfaesi

No| . Co Borrowers/ Secured asset(s) Out- Ep”ce Time of | Time of | Before | Stage
Guarantors/ Legal Heirs, with known standing ,\%:Z‘;t Property | Auction | Auction

Loan Account No. encumbrances, if any Depos)llt Inspection Date

(A) (B) € (D) (E) (F) (G) (H) ()]

1. |Ravipratap Pandey |Khasra No.18/11/1-12- Rs. Rs. | February |February|February| Physical
(Borrower) Premlata |/1-19//1/3-2/2-3/2-4-5- [9,98,010/-| 2,80, | 13,2026 |21, 2026 |20, 2026 |Possession
Panday (Co- 67/1-7, Gali No. 2 New | February | 000/~ |11:00 AM [02:00 PM| before
Borrowers) Lan No. Durga Colony Dhandhari | 02,2026 | Rs. To To  |04:00 PM
LHLUDO00001451320 |Khurd Teh And Dist 28,000/-| 03:00 PM |03:00 PM

Ludhiana- 141014

mentioned above. It is hereby informed that in case no bids higher than

contact ICICI Home Finance Company Limited on 9920807300.

Date : February 05, 2026
\Place : Ludhiana

The online auction will be conducted on website (URL Link- https:/BidDeal.in) of our auction agency ValueTrust
Capital Services Private Limited. The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) RTGS/
Demand Draft (DD) (Refer Column E) at ICICI Home Finance Company Limited, Branch Office Address mentioned on
top of the article on or before February 20, 2026 before 04:00 PM. The Prospective Bidder(s) must also submit a signed
copy of the Registration Form & Bid Terms and Conditions form at ICICI Home Finance Company Limited, Branch
Office Address mentioned on top of the article on or before February 20, 2026 before 05:00 PM. Earnest Money
Deposit Demand Draft (DD) should be from a Nationalized/Scheduled Bank in favor of “ICICI Home Finance Company
Ltd.— Auction” payable at the branch office address mentioned on top of the article.

The general public is requested to submit their bids higher than the amount being offered by the interested buyer

aforementioned interested buyer is received by ICICI HFC, the mortgaged property shall be sold to the said interested
buyer as per Rule 8(8) r/w Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.
For any further clarifications with regards to inspection, terms and conditions of the sale or submission of bids, kindly

The Authorized Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit https://www.icicihfc.com/

Authorized Officer, “ICICI Home Finance Company Limited”
CIN Number:- U65922MH 1999PLC120106/

the amount being offered by the

Chola

Enter abetter lfe | \arket, Ludhiana-141001

receipt of the said notice.

read with Rule 9 of the Rules made there under.

for an amount mentioned in Column [D] along with interest and other charges.

including all costs, charges and expenses before notification of sale.

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office : “CHOLA CREST” C 54 and 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy,
Chennai - 600032., Branch Office: S.C.0. 6 & 7, First Floor, Adj. Indo Canadian Office, Puda Market,
Power House Road, Bathinda 151001., Branch Office: S.C.0.16, First Floor, I-Block, Sarabha Nagar

POSSESSION NOTICE - Under Rule 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited,
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called
the Act and in exercise of powers conferred under Section 13[12] read with Rules 9 of the Security Interest [Enforcement] Rules,
2002 issued demand notices calling upon the borrowers, whose names have been indicated in Column [B] below on dates specified
in Column [C] to repay the outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that
the undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein
below on the respective dates mentioned in Column [F] in exercise of the powers conferred on him under Section 13[4] of the Act

The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E]
below and any such dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited

Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by payment of the entire outstanding

Sl. Name And Address Of gé",faﬁﬁ Outstanding Details of 83?:1% 3{0
No Borrower/s & Loan Account Number Notice | Amount Property Possessed | 5 ¢ occion
A B Cc D E

Loan Account No.- HE01BAT00000005697 & © Rs. Shop Property Measuring ©

HE01KKP00000042302 N 23,66,308- |50 Sg. Yds Bearing No. ~

1. Raman Dua S/o Yog Diyan (Applicant), 2. Savita Dua S Ason B-3/280 Situated At Vakiya :
1.| Wlo Raman Dua (Co-Applicant), Both R/o: House No. ‘E 1411112025 | Kotakpura, Distt. Faridkot, g

B-3/280, Jaitu Road, Near Arorbansh Dharamshala 3 _W|th further | Registered As Per Sale S

Kotakpura, Faridkot 151204, Punjab., 3. Mis Raman Glass | + interestand | Deed Bearing Vasika No. ™

House Through Its Proprietor(Raman Dua), # Jaitu Chungi, charges 1938 Dated 15/09/2016

Jaitu Road, Kotakpura, Faridkot 151204, Punjab thereon

Loan Account No.- HE01LIN00000015960 © Rs. Plot No. 33 Measuring ©

1. Ankush Kumar S/o Vipan Kumar (Applicant), N 20,64,369/- |122.22 Sq.Yds. Situated ~

2. Atul Kumar S/o Vipan Kumar (Co-Applicant), ;] Ason At Vakiya Village Daad, Q
2.| 3. Kamlesh Rani W/o Vipan Kumar (Co-Applicant), E 1411112025 | (Basant City), Tehsil And g

4. Komal Devi Wio Ankush Kumar (Co-Applicant), 3 with further | District Ludhiana Registe-| &

5. Vipan Kumar S/o Sadhu Ram (Co-Applicant), - interestand |red As Per Sale Deed (=]

All Rlo # 520, Grewal Enclave, Near Basant City, Pakhowal charges | Bearing Vasika No. 17203

Road, Dad, Ludhiana, 142022, Punjab. thereon | Dated,06/02/2012.

Loan Account No. - HE01MSS00000072968 © Rs. Property Measuring 9.75 ©

1. Davinder Singh S/o Jagseer Singh, 2. Jagseer Singh N 20,17,045/- |Marlas Situated At Vakiya N

Slo Jeet Singh, 3. Sandeep Kaur W/o Jagseer Singh Q Ason Rakba Bhattlan Road Q
3.| All Rio- House No.148, Bhathala Road, Ward No. 6, T | M/M/2025 | Dhanuala, Tehsi Dhanuala| &

Dhanaula, Barnala 148105. Punjab, & .Wlth further | District Barnala Registered P

4. M/s D Dot Mobo Hub - interestand | As Per Transfer Deed Bear- ©

Through Its Proprietor (Davinder Singh) charges  |ing Document No. 2024-25/

At: 146, New Market, Dhanaula, Barnala, 148105. Punjab. thereon 85/1/105 Dated 19/04/2024

Loan Account No. - HE01LIN00000005154 & © Rs. 46,60,297/- | Property Bearing Plot No. ©

HE01LIN00000019003 N As on 632, Measuring 256 Sq. ~

1. Ajay Shukla S/o Surinder Jeet Shukla, 2. Monica Q 1711112025 | Yds. Situated At Vakiya 2

Shukla W/o Ajay Shukla, Both Rio House No. 632, = with further | Village Bholapur, Abadi §

Friends Colony, Chandigarh Road, Ramgarh, Ludhiana = interestand | Friends Colony, Tehsill &
4.| 141123, Punjab., 3. M/s The Home Cook Through Its ~—  |charges thereon| And District Ludhiana °©

Partner (Ajay Shukla), At: House No. 632, Friends Colony, Registered As Per Sale

Chandigarh Road, Ramgarh, Ludhiana 141123, Punjab. Also At: Shop No. 3-4, Picnic | Deed Bearing Vasika No.

Place, Chandigarh Road, Village Heeran, Ludhiana 141001., 4. Mesh Kumar Slo 1704 Dated 27/07/2011.

Charan Dass (Guarantor) R/o- Sarsu, Udhampur, Jammu & Kashmir, 182124.

Dated: 05/02/2026
Place: Faridkot / Ludhiana / Jammu And Kashimir / Barnala

Authorized Officer:

M/s. Cholamandalam Investment and
Finance Company Limited

HC stays Human Rights Commission
orders against Kaithal rice shellers

SAURABH MALIK

TRIBUNE NEWS SERVICE

CHANDIGARH, FEBRUARY 4

In a relief to rice mill owners
in Kaithal, the Punjab and
Haryana High Court has
stayed a series of interim
orders passed by the Haryana
Human Rights Commission
over alleged pollution caused
by shellers after observing
that the panel’s powers were
recommendatory.

“The Protection of Human
Rights Act of 1993 reveals
that powers vested in the
Commission are only recom-
mendatory. The Commission
cannot act as a court. It is for
the state government to take
a decision as to whether to
accept a recommendation

made by the Commission or
not and thereafter issue any
particular Direction,” the
Bench of Chief Justice Sheel
Nagu and Justice Sanjiv
Berry asserted.

Appearing before the Bench,
senior advocate Vikas Cha-
trath, along with counsel Preet
Agroa, Tarun Seth and Pawan-
deep Singh argued on the peti-
tioners’ behalf that the Com-
mission’s role was limited to
making recommendations,
not issuing directions.

“The principal argument of
learned Senior Counsel on
behalf of petitioners is that
the Haryana Human Rights
Commission, Chandigarh,
has issued directions, where-
as, Protection of Human

Says Commission’s
powers are only
recommendatory

Rights Act, 1993, does not
confer any such power upon
the Commission,” the Bench
observed.

The petitioners were seek-
ing the quashing of the com-
plaint, the impugned pro-
ceedings and the interim
orders, besides a restraint on
the Commission from pro-
ceeding further in the matter.
The petitioners argued that
the Commission had gone
beyond its statutory limit by
issuing repeated directions
for inspections and for calling

reports, even though it lacked
the power to pass binding
orders.

It was contended that the
complaint essentially related
to issues of pollution gov-
erned by specialised environ-
mental laws, including the
Water (Prevention and Con-
trol of Pollution) Act, the Air
(Prevention and Control of
Pollution) Act and the Envi-
ronment (Protection) Act.
Such issues, the counsel
argued, fell squarely within
the domain of authorities
constituted under these
statutes and could not be
“artificially elevated” into a
human rights dispute.

Unless a clear nexus was
established showing a viola-

tion of human rights attributa-
ble to state action or inaction,
the dispute could not be
brought within the jurisdiction
ofthe Human Rights Commis-
sion, the petitioners submit-
ted, adding that environmen-
tal regulatory issues could not
be converted into human
rights complaints by default.

Taking up the petition,
Bench also put the state on
notice. It will now adjudicate
the important question that
affects traders, other citi-
zens and authorities alike -
“Can a Human Rights Com-
mission act like a court and
issue enforceable orders?”
The matter will now come
up for further hearing on
March 17.

Fbad seeks Ggram-like
patronage in Budget

SUMEDHA SHARMA

TRIBUNE NEWS SERVICE

FARIDABAD, FEBRUARY 4
Calling Faridabad the “future of
New Haryana”, state minister
and local MLA Vipul Goel has
sought Gurugram-like patron-
age and opportunities for the
city in his pre-Budget expecta-
tions submitted to Chief Minis-
ter Nayab Singh Saini.

Highlighting what he
described as Faridabad’s
untapped strategic potential,
Goel said the city had long suf-
fered from neglect despite
being one of Haryana’s earli-
est industrial hubs. He urged
the government to give Farid-
abad the same level of atten-
tion, investment and policy
support that transformed
Gurugram into a global city.

“Faridabad gave Haryana its
much-needed industrial revo-
lution way before Gurugram.
Sadly, successive governments
gave it step-motherly treat-
ment for decades, reducing it to
Gurugram’s sidekick. With the
current government, the city’s
potential has revived and it is
high time it is harnessed. If
Faridabad gets the same atten-
tion, same affection and oppor-
tunities like Gurugram, we will
have an unparalleled interna-
tional city;” Goel said.

Though the  minister
declined to share the detailed
pre-Budget memorandum,

documents accessed by ‘The
Tribune’ indicate that Farid-
abad’s proximity and better
connectivity to the upcoming
Jewar airport has been high-
lighted as a key advantage.
The city has been pitched as
an ideal location for develop-
ing logistics hub and freight
corridors, potentially outpac-
ing Gurugram on this front.
Referring to an internal sur-
vey conducted with local
industrialists and resident wel-
fare associations (RWAs), the
demand note calls for a gradual

WHAT IT WANTS

® Dedicated mobility and
transport package

B Fiscal support for logistics
hubs and freight corridors

B Package for development &
Yamuna front conservation

B Funds to streamline &
decentralise waste mgmt

B Support for road repairs
and flood mitigation

B Announcement of new
institutes and hospitals

shift in focus from traditional
manufacturing to service, IT
and recreational industries. It
also seeks a dedicated budget
to develop the Yamuna river-
front into a tourist destination,
along with special allocations
for the conservation and devel-
opment of local heritage sites
and picnic spots.

RWAs have reportedly
demanded a special civic
budget to streamline and
decentralise waste manage-
ment. At present, most of
Faridabad’s waste is transport-
ed to the Bandhwari landfill in
Gurugram, contributing to the
growing waste mound there.
Residents have also sought
additional funds for road
repairs, resolution of chronic
waterlogging issues and
expansion of educational
infrastructure.

“We are not confined to
industry alone. The existing
educational institutions in
Faridabad are thriving and we
are fertile ground for more. We
have huge potential to emerge
as a tourist spot or a weekend
destination, with 40-minute
connectivity to both Guru-
gram and Noida. This time,
apart from conventional
demands, Faridabad seeks fis-
cal support to start anew chap-
ter of becoming the cosmopol-
itan city that Gurugram is,”
Goel added.

Greens seek spl package for
Aravalli protection in Budget

lllegal mining, forest loss cited as key concerns

SUMEDHA SHARMA

TRIBUNE NEWS SERVICE

GURUGRAM, FEBRUARY 4
As Haryana prepares to pres-
ent its Budget for 2026-27,
environmental groups have
sought a special fiscal pack-
age for the conservation of
the Aravalli range, terming it
one of the most pressing
environmental challenges
facing the state.
Environmentalists from six
districts where the Aravalli
hills are spread have urged
the government to announce
a dedicated budgetary pack-
age to arrest the rapid degra-
dation of the forest, check
mining and address long-
pending protection gaps.
They have also criticised the
government’s claim of hold-
ing consultations with all sec-
tions for pre-Budget sugges-

tions, alleging that
environmental stakeholders
were largely ignored.

“Aravalli is one of the key
issues ailing Haryana and
the state needs to take it up
in its budget. The forest is
endangered and protection
remains a confused issue.
Promises made 10 years ago
remain shelved even though
we have the same forest min-
ister. The Chief Minister has
met all sections but did not
care to meet environmental-
ists to understand their con-
cerns or issues. Haryana is in
the red zone when it comes to
environment and we need
special fiscal attention to
Aravalli protection,” the
Aravali Bachao Trust said in
a communication to the
Chief Minister.

The greens have demanded
the constitution of a dedicat-
ed Aravalli Task Force to curb
deforestation, illegal mining
and encroachments. They

Six districts of the state share boundary with the Aravallis. FiLE

WHAT ENVIRONMENTALISTS DEMAND

B Constitution of an Aravalli Task Force and anti-mining,

anti-encroachment force

B Package for leopard conservation, habitat restoration

B Revamp of the forest department

B Revival package for lost water bodies and aquifers

B Protection of pre-historic relics and cave paintings

B Setting up of an Aravalli awareness centre and museum

have also sought a revamp of
the forest department, citing
acute shortages of staff and
funds. Special budgetary
support has been sought for
core ecological zones such as
Mangar Bani, which is home
to pre-historic relics and
ancient cave paintings.

Among other demands are
the restoration and revival of
lost water bodies and
aquifers,  protection  of
wildlife — especially leopards
— and the creation of special
conservation bodies backed
by enforcement wings to pre-
vent further degradation of
the fragile ecosystem.

The issue has also found
support at the political level.
Local MP and Union Minister
Rao Inderjit Singh recently
raised similar concerns in a
pre-Budget letter to the Chief
Minister. Referring to the

“deepening public concern”
in south Haryana over envi-
ronmental degradation,
Singh warned that builders
were eyeing the ecologically
sensitive Aravalli region.

In his letter, the Union Min-
ister underlined that the
Aravallis act as a natural
shield for the region, playing
a critical role in groundwater
recharge, climate moderation
and air quality. He cautioned
that continued neglect could
have long-term  conse-
quences for both ecology and
livelihoods. The letter also
noted that decades of mining
and illegal construction have
severely damaged the Araval-
li ranges, and said recent
Supreme Court orders on
Aravalli boundaries have led
to confusion among residents
over what areas are protected
and what are not.

CM reprimands o

icials for not resolving plaints

Teacher suspended for misconduct with girl student | Initiates action against Forest Dept officer

TRIBUNE NEWS SERVICE

KURUKSHETRA, FEBRUARY 4
Following the instructions
from Chief Minister Nayab
Singh Saini, the Directorate
of Elementary Education
on Wednesday suspended a
teacher posted at Govern-
ment Senior Secondary
School, Kanipla, for alleged
misconduct with a Class VII
girl student.

During the Jan Samvad
held at Ladwa, the family of
the victim complained to
the CM that their daughter,
a Class VII student, had
been subjected to miscon-
duct by teacher Sameer
Kaushik. On December 19,
a case was registered
against Kaushik under the
POCSO Act and the SC/ST
Act. Though the teacher
was arrested, he was
not suspended.

Around 225 complaints
related to the police, pen-

CM Nayab Singh Saini at Kha|r| village in Ladwa on Wednesday

sions, water supply, power,
drainage, correction in
Family IDs, financial aid
were heard.

The CM expressed unhap-
piness and reprimanded
officials and employees

who showed negligence in
resolving the issues.

Saini said action would
be taken against those offi-
cials who force the com-
plainants to make repeated
rounds to get their issues

resolved. He also issued
directions to take action
against an officer of the
Forest Department who
allegedly pressurised an
employee to sign fake bills.
In his complaint, Gurmeet
informed the CM that the
Forest Department officer
had been pressuring him
to sign fake bills, and when
he refused, he was threat-
ened with action.

Saini also directed the
Kurukshetra Deputy Com-
missioner to investigate the
allegations of corruption in
the solar light installation
project following a com-
plaint from a resident of
Kalal Majra village.

He further directed the
DC to investigate the mat-
ter of non-payment of diet
money to players of the Tat-
ki nursery.

The CM also issued
directions in cases related
to the police and power

departments and provid-
ing financial assistance for
marriage of a girl belong-
ing to economically weak-
er family.

Saini said colonies fulfill-
ing eligibility criteria would
soon be regularised. After
regularisation, these
colonies would be provided
with all basic facilities. He
added that complaints
regarding pension were
being resolved at the
departmental level.

The CM announced Rs 21
lakh  for development
works at Khairi village, Rs
70 lakh for a drinking water
pipeline and construction
of the wvillage’s outer
perimeter.

He said Rs 807 crore had
been spent on development
works in the Ladwa Assem-
bly segment in the past 11
years, while only Rs 310
crore was spent during the
Congress tenure.
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